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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
COURT NO.II

E/S 110/2010, E/Appeal No.126/2010-SM(Br)
(Arising out of order in appeal No.131/CE/MRT.1/09 dated

29.10.09 passed by the Commissioner of Central Excise (Appeals),
Meerut-I)

M/s Bajaj Hindustan Ltd Appellant

Vs
CCE, Meerut-I Respondent
Appeared for Appellant : Shri Manish Saharan, Advocate
Appeared for Respondent : Shri V.K. Saxena, Jt CDR

Date of Hearing: 22.2.2010

Coram: Hon’ble Mr.D.N. Panda, Judicial Member
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Per D.N. Panda:

Both sides agree that this matter relates to testing of the use
of Welding Electrodes applying the ratio laid down by the Tribunal
in the case of Kisan Sahkari Chini Mills Ltd Vs CCE Meerut-1I
reported in 2010 (96) RLT 141 (CESTAT-DEL) and Vikaram Cement
Vs CCE Indore Final Order No. 603/09 dated 24.7.2009.

2. When such a proposal comes forward, the appeal is disposed
of with the direction to the learned adjudicating authority to grant
fair opportunity of hearing to the appellant and dispose the matter
in the light of law laid down. In the result both the appeal and

stay application are disposed of.

(Order dictated and pronounced in the open Court).

(D.N. Panda)
Judicial Member




